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‘10, M.Venkatesgh

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENGH

AT HYDERABAD.

0.A.No,10/95,

: 8,11,1996

Date of order
Between

i. S.A.P, Setty

2. K.Rangababu

3, Smt, Rameeja Bee
4, M, H.C,Mahaboob
5. K.Sudhakar

6. G.Venkatesulu.
7. K.Krishnaji Rao
8, P,V.Sureshbabu
9, S.Khaja Hussain

1l. M,Ayaz Khan «« APPlicants

And

1. Railway Board,
. Reptd, by f{ts Chairman,
Rail. Bhaysn. ;
2, General Manager,
S.C.Rly,, Rail Nilayam,
Secunderabad, _

3. Divl, Rly. Manager(?ersonhél).

Guntakal Division, S.C.Rly..,
Guntakal," | «s Respondents

Counsel for the Applicants s Shri G¢ﬁémq

Counsel for the Réspondents +s Shri V.RAJJ
SC for Rail

CORAM

Hon'ble shri Justice M.G.Chaudhari : Vice~Chairman

Hon'ble Shri R.Rangarajan : Member (A)
I Per Hon'ble shri R./Rangarajan : Member(A)
There are 11 applicants in this 0.A,

" South Centtral Railway Employees Consumer C

Limited. They filed this application praying for a 4

chandra Rao

wara Rao,
ays

X

who are wo:lking in tim

perative Stores

Jrection

to the respondents to recognise them as reglar Rallway employew

i
in Grade I1I posts and pay them regular sal
service from the date of theilr appointment

consequential increments and promotional in

N —

enefits,

arrears of salary including all attendant #
EY .

ry and gt F them
in the Soﬁiety and

crements and pay thef-

This 0.A,

’..‘2
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was initislly disposed of by order dated 26.12,95 allowing the

application. However, the respondents file

this O.A. In this R.A, they relied on the

R.A.No.24/96 in

judgement of the -

Supreme Court reported in 1996 SCC (L&S) 5

(Railway Board) & Ors. Vs. J.V.Subbaiah & O

F Y Union of India

re,]. As Jer the

judgement of the Supreme Court it was brought to our notice

that the employees of the Railway Cooperati

registered under thﬁéécﬁeﬁtes-Act and orga
AGRMINLISTIALTLAUL UL IUSEII® ww sewrr— = —— —— — - — 4 ‘

nei{ther Railway Servants nor entitled to

{n the matters of status, promotion, scale
etc, ﬁased on the judgeﬁent of the Apex C
{n this O0.A, was alldﬁed by order dated 1.1

order in the R,A, the O,A. was restored to

for hearing and final orders.

ve Stores/Societies

tsed by the Railway

rity with them

of pay, ingrements

urt, R.A,No,24/96

1.96. 1In view of tt

file and listed toda

2. There is no order required in this O,

of the Apex Court is very clear, The employees of th

Cooperative Societies are not Railway empl

. The judgement

ees and they

cannot be equated to that of Railway employees of.. equal cadre,

3. In view of the categoricai judgement of the Supreme Court

this O.,A. is liable to be dis@issed.

dismissed. No costs,

IS5

Wlﬁ%ﬁw'
( R.Rengarajan ) “ | ( M/G.Chaugharil )

Member (A) . vice-Chairman.

Dateds: .8,11,1996, |
Dictated in Open Court. -

br.

Accaordingly it jis
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| ~ 0.A.10/95, o , s
To ‘ ' : {f
1, The Chéirman, e - | ﬁ
Railway Board, a : . Sk
Railbhavan, New Delhi. . !
2. The General Manage;, . | ' F
8C Rly, Raillrdilayam, - [
Secunderabad. o )

3, The Rivisional Raiiway Manage;(PerSOnnel)_ i
Guntakal Divisien, sC Rly, Guntakal. - V

4. One Copy vveems - ~' - ssuncate. frAT.Hyd.

5., One copy to Mr.V.éajeswar‘Rab, 8C for Rlys,
6‘.‘ Gne copy to Library, CAT.Hyd"; L | ) -

7. One Spére copY . T
' }
. o N
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I COURT ot

CHECKED BY

TYPED BY
COMPAREL BY APFROVED BY .

A

"IN THE CENTRAL ADMINISTRARIVE TRIBNNAL
HYDERABAD BENCH ATHYDERABAD
THE HON'BLE MR.JUSTICE M.G.CHAUDHART
VICE-CHATRMAN

Ai“pm\*% Ko S -

THE -HON'BLE MK .HeRAFBNBRA-ERAGAD: M(A)

Dateds ¢ ~(; =-1996

L

ORDER / FUEGMENE

Ma;ﬁ/R.A./C.A. NO-

in

. 0.A.No, 1o a¢

T,A.No. - (Wap )

A

Admitfed and Interim Directddns '

- Issued.

Allow d.

Disposed of wi£h éirectioﬁs
Dismissed. |
Dismipsed as withdrawn.
Dism'sséé for Default.

Orde ed/Rejeéted.

oy N
No order as to costs.






